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W’“ om QW"‘L‘_ Y14.10.07 . Heard Dr .N.K. Singh, learhed
;1“3 EnPIeIton 1y g, counsel for the applicant. Issue notice
2y grr; MJI;M 1 time ‘ i to show cause why this application shall
o ¢ b vr—" ! .
Cdesa ‘j "‘f (.h ! | ® not be admitted. Notice is returnable
. 40 Vi@ ' i
'U’O 419 No K . by six weeks. _
Dated |, co
™ ;,/ Heard Dr Singh, learned counsel
\t’)wﬁv for the applicant and Mr S. Ali, learned |
2y Reglstryy, | o .
% o Sr. C.G.S.C. on' the interim order. Issue
J ,ootice to show cause why the prayer for
interim order shall not be granted. Notice
is returnable by- six weeks. Meanwhile
{ the applicant shall not be repatriated.
. List it on 27.11.97.
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. Case'isi.ad journed till .
16-12-97 for Admission.
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| 16.12.97 On the prayer of Dr N.K;Singh

learned counsel for the applicant
the case is adjourned till. 18.12.97.
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118.12.97 - On the prayer of Br N.K.Singh
learned counsel for the applicant
the case is adjourned till 5.1.98.
Mr G.Sarma, learned Addl.C.G.S.C
- has no objection.
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;‘ - ' '5=1-98 Heard.br.NJKKSingh learned counsel

I 3 . e appearing on -behalf of the applicant_ and
ip.l” R M IR Mr.G.Sharma Addl.C.G.S.C. for the res-
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| Application is admitted. Issue

notice immediately. List it on 5=-2-98

.~ for written statement.
' Dr.Singh prays for interim order

Qg.‘&u"" ¢ TAsS s AMua not to give efféct to the impugned order
{\'Y'\nr\' Q&L&A/C&N‘) . RO (Annexure 5) dated.22-9-97. Mr.G.Sarma
\/5 : x Addl.C.G.S.C. has no'. imstruction in this
P
. Let the interim order be con=-
QLucg% regafd. L

aidered on the next date i.e. S5=2-98,

| ? /.G £ | . .~ Meanwhile the order of repatriation
|  if not already given effect to shall

/ \,/0\‘740(— M M | be stayed.

List it on 5=2-98.
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| < - the ends of justice the case is adjour-
W Rem gtoFemand - - ned till 11.2.98. Interim order shall .
QE\M O o wed &% - continue till then.
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11.2.98 There is no representation on
» behalf of the applicant for
G- 2'3’1 ' - consideration of the interim order. The |
ﬂg.},}ot'w den W Leed - interim order dated 5.1.1998 stands
o brlbell ok W | vacated. ‘ -
Ocpp‘\/kca\'v& ' ' Mr G. Sarma, learned Addl.
. ' u’?_L C.G.S.C. submits that the case is
2 @470 zé T~ AR, - otherwise ready for hearing. List it for
: / fgg ;/ﬁéuﬂb rfﬁ | ' . hearing on 29.5.98.
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o ~ | o 12.2.98- In view of the order passed today
- R T e in M.P#38/98 the interim order passed
- on 5.1.98 is restored. Interihﬁpfaér
shall continue untillfuther b;égrs.'
List on 26:2.98 for further
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" 12~5=98" J To be listed alongwith M.P.81/98
N on 29-5-98 for orders,
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L

gﬁA : . ) submits that the application has become
' ' infructuous. Heard Mr.- G.éarma;

“i." Learned counsel for the .applicant

learned
[g.[/\}:? -Addl. C.G.S.C. also. Acéordingly we diémiss
— the application as'infructuous.
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